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' CENTRAL ADMINISTRATIVE TRIBUNAL
e : | KOLKATA BENCH, KOLKATA

No O.A. 350/00452/2019 l - Date of order. 8.4. 2019 )

Present : Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member

Probal Chatterjee,
Son of Late A.C. Chatterjee,
. Aged about 53 years,

Working as Cabin Master of Bainchi Rallway Station,
Eastern Railway, '

Resudlng at Vlll = Bantlka Roy Para,
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T K“'Blswas Counsel

For the Respondents : Mr. K. Sarkar, Counsel

ORDER(Oral)

Per Dr. Nandita Chatterjee, Admlmstratlve Member:

The applicant has approached the Tribunal under Sectlon 19 of the

Ad.minist'rative Tribunals Act, 1985 seeking the following relief:-
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(i) Office Order being No. EAT/3/GD/Prom/Pt X! dated 15.3.2019 issued by the
respondent No. 2 to the extent the safie excllides the name of the applicant for
undergoing promotional training course in connection with his promotion to the post of

Goods Guard in Pay Band ~ | in the scale.of Rs. 5200-20200/- + Grade pay of Rs.
2800/- against 60% promotional quota of Howrah Division [s not tenable [n the eye of law

and as such the same should be quashed. -

(i) + Office Order being No’ DCC/Sélec./Gds.Gd./T ransp./60%PRQ dated 1.3.2019
issued by the respondent Na. 2 to the extent of keeping the case 'of the applicant in
sealed cover in connection with his promotion to the post of Goods Guard in Pay Band —
| in the scale of Rs. 5200-20200/- + Grade Pay of Rs. 2800/- against 60% promotional
quota of Howrah Division on the ground of pendency of criminal case is not tenable in
the eye of law and as such the same should be quashed.

(iii) To extend the benefit of promotion in favour of the applicant allowing him to
attend the promotional training course in connection with the said promotion;

(iv)  Grant all consequential benefits;

(v} Costs of and mc:dental to thls appllcatlon
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promotional training course, the appllcants name is not 1nc|uded in such a list

“because his proposal for promotion is kept in sealed cover.
. . y -

That, ‘the.. applicant approached the concerned éhthori,t-ies\ “with

representations but received no positive response to the same.

According to the applicant, the pendency of the criminal case is not an

impediment in general selection for formation of panel for Goods Guard ahd as

("%'




]
[ SR

3 0.a.350.00452.2015

because there is no bar for him to attend the promotional training course and to

receive consequential benefits, he has approached the Tribunal for refief.

-Ld. Counsel for the applicant further submits that a representation dated

| 22.3.201'.9 (Annexure A-5 to the}O.A.) to such effect was 'preferged to respondent

No. 2, who is the Senior Divisional Personnel Officer, Eastern ;R%ilway, Howrah
Division, Howrah, and, that the applicant would be fairly satisfied if a direction is
issued to the respondent authorities to dispose of the same in a time bound

manner.
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